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1 
 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI 
(PRINCIPAL BENCH) 

 

 

Original Application No. 173/2023 

In the matter of 

Shallabjit Singh 

….. Applicant   

V/s  

 

State of Punjab and Others 

 ……. Respondent 

 

Written Submissions/Brief note on behalf of Punjab Pollution 

Control Board in compliance of order dated 15.05.2024. 

   

RESPECTFULLY SHOWETH  

 

1. That the Punjab Pollution Control Board had filed a written reply in 

the above-mentioned case before the Hon’ble Tribunal through email 

on 08.05.2024. The matter was listed on 15.05.2024, wherein, the 

reply submitted by the Punjab Pollution Control Board was considered 

by the Hon’ble Tribunal. Now, a brief written submissions are being 

filed in-continuation to the earlier reply dated 08.05.2024 of the 

Punjab Pollution Control Board incompliance of order dated 

15.05.2024. 
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2. Thatthe industry namely M/s Nectar Lifesciences Limited, Unit-II was 

granted consent to operate under the Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 

1981 on 01.12.2023 for 2 months upto 31.01.2024. Before the expiry 

of the consents, the industry applied for renewal of consents on 

18.01.2024 through online system but the applications were returned 

on 24.01.2024 being incomplete. However, the Industry failed to 

resubmit the applications for renewal of consents to operate, before 

expiry of the validity of ‘consent to operate’, i.e. on 31.01.2024.  

 

3. Accordingly,vide letter no. 576 dated 08.02.2024, the industry was 

issued notice for violation of various provisions of the Water 

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 

Control of Pollution) Act, 1981, due to the fact that the industry had 

failed to apply for renewal of the consents and was operating its unit 

without having valid ‘consent to operate’ under the said Acts. The said 

notice was issued to the industry, with the directions to apply for 

renewal of ‘consent to operate’ under the Water (Prevention & Control 

of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 

1981, within 07 days, failing which further action shall be initiated 

against the industrial unit. A copy of the said notice bearing no. 576 

dated 08.02.2024 is enclosed herewith as Annexure-A. 

 

4. Thereupon, the industry had applied for renewal of consents through 

online system on 14.02.2024. As, the industry was found not 

complying with the provisions of Water (Prevention & Control of 
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Pollution) Act, 1974 and Air (Prevention &Control of Pollution) Act, 

1981, during earlier visit carried out on 06.01.2024 & 02.02.2024,the 

industry was issued show cause notice vide letter no.12726 dated 

15.03.2024 for refusal of grant of ‘consent to operate’ under the Water 

(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 

Control of Pollution) Act, 1981,alongwith an opportunity of personal 

hearing before the Chairman of the Board. A copy of the said notice 

no.12726 dated 15.03.2024, wherein, non-compliances have been 

mentioned is enclosed herewith as Annexure-B. 

 

5.  Further it is submitted that in the hearing held on 01.04.2024, the 

Competent Authority of the Board decided as under: 

 

1) Directions u/s 31-A of the Air (Prevention & Control of Pollution) 

Act, 1981 shall be issued that the industry shall not operate 

boiler of capacity 25 TPH without providing stack of adequate 

height alongwith sample collection facility under any 

circumstances and without obtaining prior permission from the 

Board.  

2) The compliance report submitted by the industry be given to the 

Committee already constituted by the Board to examine the 

compliances made by the industry.  

3) The Committee shall submit the report within 3-days to the 

Competent Authority of the Board alongwith recommendations.  

 

4) On the receipt of the report from the Committee, renewal of 

consent to operate applied by the industry under the Water 
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(Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 will be decided on 

merits. 

 

The proceedings of the personal hearing held on 01.04.2024 were 

issued and conveyed to the industry vide letter no. 191 dated 

10.04.2024 and the copy of letter dated 10.04.2024 is enclosed 

herewithasAnnexure-C.A copy of the directions issued by the Board 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 in 

compliance to decision no. 01 of the hearing held on 01.04.2024 is 

enclosed herewith as Annexure-D. 

 

6. That in compliance todecision no. 2 & 3 of the hearing held on 

01.04.2024, the committee of officers constituted by the Board visited 

the site of the industry M/s Nectar Lifesciences (P) Ltd, Derabassi on 

20.03.2024 and carried out ground water sampling (in and around the 

industry), sampling from upstream and downstream of adjoining 

Haibatpur drain, complete monitoring of ETP inlet, RO permeate, MEE 

feed, MEE condensate, MEE concentrateand after analysis of the 

samples, the Committee of Officers submitted a comprehensive study 

report along with relevant annexures vide letter no. 1460 dated 

10.04.2024 to the Member Secretary of the Board. A copy of the said 

report has already been annexed as Annexure-D with the reply dated 

08.05.2024 filed by the Board before the Hon’ble Tribunal through e-

mail dated 08.05.2024. 
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7. That the said committee of officers had checked the records of 

treatment of wastewater and utilization of treated wastewater (i.e. RO 

Permeate) for last six months. With regard to the HTDS effluent, the 

industry is generating the said effluent to the tune of around 260 KLD 

on an average, which is being treated in Multi Effect Evaporator (MEE) 

of capacity 350 KLD. The MEE condensate is being sent to ETP for 

treatment alongwith LTDS effluent.  As per the records maintained by 

the industry and analyzed by the Committee of Offices, the quantity of 

LTDS effluent being treatedby the industry in its ETP for the period of 

September 2023 to February 2024 varies from 1044 KLD to 1070 KLD. 

On an average, the industry was found to be utilizing around 742 KLD 

of RO Permeateback as cooling tower makeup water. Around 30 KLD of 

RO Permeate is being used onto land for plantation developed in an 

area of around 04 acres inside the premises of the industrial unit. 

 

8. That after the through monitoring of the industrial unit (water audit, 

water flow chart, sample analysis report of ground water, discharge of 

water, disposal of sludge, quality of ground water in and around the 

industry), as explained herein above, the committee of officers has 

given the following recommendations in its report dated 10.04.2024: 

a) The industry shall operate its ETP and MEE regularly and 

efficiently so as to achieve the all the desired standards laid 

down by the Board all the times.  

b) The industry shall not discharge treated/ untreated effluent 

into Habitpur drain under any circumstances. 
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c) The industry shall stop taking domestic effluent in the ETP to 

install STP of adequate capacity within two months, so as to 

reduce the pollution load on ETP, which also help to stop the 

disposal of R.O permeate onto land for plantation.  

d) The industry shall immediately empty HTDS effluent storage 

tank within one month by sending the already accumulated 

sludge to Nimbua in an environmentally sound manner by 

adopting proper manifest system. The industry shall lift the 

sludge of quantity 676 MT (approx.) to Nimbua within 15-

days  

e) Based on the conclusion mentioned at Sr. no. 4 above, the 

team felt that even at production capacity of 70%, the LTDS 

effluent generation is 1056 KLD, which is well below the 

capacity of ETP i.e. 1500 KLD and HTDS effluent generation 

is 260.48 KLD, which is well below the capacity of MEE i.e. 

350 KLD. Thus, the team is of the opinion that the industry 

can be operated at a production capacity of 75% of its 

existing capacity keeping in view the variation of above 

mentionedquantities due to change in mix product, cleaning 

in process (CIP) procedures etc.  

 

The above recommendations have already been mentioned in the 

reply dated 08.05.2024 of the Board. 

 

9. That considering the report given by the team of officers (vide letter no. 

1460 dated 10.04.2024), it was decided by the Board to grant 
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consentsto operate to the industrial unit under the provisions of Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and 

Control of Pollution) Act, 1981 at 75% of its installed capacity. 

Accordingly, the industrial unit M/s Nectar Lifesciences Unit-2, Village 

Haibatpur, Derabassi, has been granted consents to operate at 75% of 

its installed capacity by the Punjab Pollution Control Board under the 

Water (Prevention and Control of Pollution) Act, 1974 vide letter no. 

CTOW/Renewal/SAS/2024/24871524 dated 02/05/2024 and under 

the Air (Prevention and Control of Pollution) Act, 1981, vide letter no. 

CTOA/Renewal/SAS/2024/24871451 dated 02/05/2024, both valid 

upto 30/09/2024, subject to certain conditions including the 

conditions recommended by the committee of officers in its report. A 

copy of consent to operate granted under the Water (Prevention and 

Control of Pollution) Act, 1974 is enclosed as Annexure-Eand a copy of 

consent to operate granted under Air (Prevention and Control of 

Pollution) Act, 1981 is enclosed as Annexure-F. 

 

 

10. That the Punjab Pollution Control Board is monitoring the functioning 

of the industrial unit for compliance of the environmental norms at 

regular intervals. As and when the industry is found violating the 

provisions of the environmental norms, appropriate action against the 

industrial unit is taken in accordance with the Law. It is pertinent to 

mention here that during the hearing of the case on 17.11.2023, the 

Punjab Pollution Control Board had encashedthe bank guarantee 

amounting to Rs. 15 lakhs of the industry for violation of the 

environmental norms and further directions were issued for 
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submission of bank guarantee of Rs. 25 lakhs. The industry has 

submitted a new bank guarantee amounting to Rs. 25 lakhs as an 

assurance to comply with the environmental laws. Production capacity 

of the unit was also reduced by 25% and the industry was directed to 

operate at 75% capacity vide directions issued on 04.01.2024. 

11. That the Punjab Pollution Control Board will abide by the directions 

issued by the Hon'ble Tribunal in letter and spirit and will also keep a 

vigil upon functioning of the industrial unit for compliance of the 

environmental norms. In case any violation is observed, the Board will 

take appropriate action against the industrial unit is accordance with 

the Law. 

 

 

 

 

 

 

 

 

 

 

 

Date: 16.05.2024 

  

New Delhi 

 

 

               Filed through 

 

 

Richa Kapoor 

Advocate 

Counsel for PPCB 
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To 

Subject: 

PUNJAB POLLUTION CONTROL BOARD 

Nectar Lifesciences Ltd.(Unit-2), 
Village Saidpura, 
Dera Bassi. 

ANNEXURE -A 

Dated: 

Violation of various provisions of the Water (Prevention 
Control of Pollution) Act, 1974 and Air (Prevention & Control 

of Pollution) Act, 1981. 

Whereas, it is obligatory on the part of the industry to obtain the 

consent of the Board to establish its unit, operation or process etc of its uty 
u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of 

the Air (Prevention & Control of Pollution) Act, 1981. 

LiFE 

And whereas, it is mandatory on the part of industry to install 

proper and adequate pollution control devices so as to ensure that the various 

pollutants in effluent / emissions to be discharged by its unit, conforms to the 

effluerit/ crnission standards as prescribed by the Board| Ministry of 

Environment and Forests, New Delhi under the Environment (Protection) Act 

1986. 

Lifestyle for 
Enviroriment 

And whereas, the Consent to Operate obtained by the industry 

under the provisions of Water (Prevention & Control of Pollution) Act, 1974 and 

Air (Prevention & Control of Pollution) Act, 1981 have expired on 31.01.2024. 

G3d, VHe ÖI 55, H 2, 

And whercas, the industry has failed to obtain renewal of Consent 

to Operate under Water (Prevention & Control of Pollution) Act, 1974 and Air 

(Prevention & Control of Pollution) Act, 1981, till date. 

And whercas, the industry is operating without valid Consent to 

Operat: under Waler (Prevention & Control of Pollution) Act, 1974 and Air 

ontion & Conrol of Pollution) Act, T981 and is thus violating the 

provisions ol' said act, intentionally and deliberately. 

-9 

And whercas, it has now beern proposed lo initiate action against 

the ind)strv. Before taking action, 1t has been decidcd to afford an opportuniy 

to the industry to immediately apply Ior rencwal ol consent to operate under 

the provisions of Water (Preventin & Controi of Pollution) Act. 1974 and A: 

(Prevention & Conrul of Pollution) Act, 1981. 

HÈEaa 

REGIONAL OFFICE, PLOT NO, 55, PHASE-2, SAS NAGAR. 
eRns 0172-5013300 E-mail :eenodal@yahoo.in Web: www.ppcb.punjah,gov.in 
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As 

Such, 
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are 
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the 
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Act, 
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and 
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(Prevenuon 

Control 
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Act, 
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a period 

of7 

days, 

iailing 

whicn, 

1urier 

action 

will 
be 

initiated 

against the 

industry 

without 
any 

further 

intimation. "Environm
ental 

Engineer 

-l0 

REGIONAL 

OFFICE, 

PLOT 

NO. 
55, 

PH
A

SE-2, 

SAS 

NAGAR. 

Phone: 
0172.S013nEn 
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Phone no. 0175-2301182 

Subject: 

Vill. Saidpura 
M/s Nectar Lifesciences (P) L1d. (Unit-), 

Distt. SAS Nagar 

daeH }J3 LiFE 

REGISTERED 

3 

ANNE X0RE8 

Lifesty' 

ye tauBttjb hoo.com 

Show cause notice for refusal of consent to operate granted under the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention and Control of 
Pollution) Act, 1981. 

Whereas, it is mandatory on the part of the indusry to obtain the consent to establish 
(NOC) of the B0ard as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 21 of the Air (Prevention & Control of Pollution) Act. 1981. fo ostablishrment of an industrial unit. 

And whereas, it is mandatory on the part of the idustry to obtain the consent of the 
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and u/s 21 of the Air (Prevention and Control of Prution) Act, 1981 for discharge of 
efiluent/ emissions arising fromn its premises. 

And whereas, it is also mandatory on the part of he industry to install adequate and 
appropriate effluent treatment facilities/ air pollution control devices, so as to ensure that the 
concentration of varivuS pollutants in the effluernt/ emissíon disciharged from the industry is within the 
permissible limits prescribed by the Board. 

And whereas, the industry was granted consent to operate under the Water 
(Prevention & Control of Pollution) Act. 1974 vide no. CTOW/Renewal/SAS/2023/23777031 dated 
01/12/2023 and under Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Renewal/SAS/202 3/23772629 dated 01/12/2023, both having validity upto 31/01/2024 for 
production of Menthol Crystals @16 6T/day, Menthol Flakes (@ 6.6T/day, Mentht lhquid/powder 
@l66l/day, Cefixime Trihydrate @1.7861/day, Cefuroxime Axetil (Amorphous) @165 T/day. 

Cefpodoxme Proxeti (Coated) @0.007 T/day, Cefpodoxime Proxotii @0.01T/day, Cefditoren Pivoxil 
@0.0035T/day. Cefdinir @0.05T/day, Ceftriaxone Sodium @084T/day, Cefotaxime Sodium 
@0.41/day, Cefepime injection @0.0577T/day, Cefuroxime sodium @0.02 723T/day, Cephalothin 
Sodium @0 05T/day. Cefazolin Sodium @0.0032 1 T/day, Cefprozi @O 0005T/day, Cefoxitin Sodium 
@O.001 T/day. Ceftiofur @0.00003T/day Ceftaroline @0.00002 T/day, Metformin HCL @0.071/day, 
Cefcap1ne Pivoxil @0. 00002 T/day, Sodium Carbonate @O.002T/day, L-Arginine @0 002T/day, 
Ceftaz1me Pentahydrate @O.015T/day, Ceftibutene Hydrate 0.02T/day and Cefotium HCL 
@0015T/day subject to the conditions mentioned therein. 

And whereas, the industry was issued notice for 33-A of the under the Water 
(Prevention & Control of Pollution) Act, 1974 and 31-A of the Air (Prevention & Control of Pollution) 
Act, 1981, along with an opportunity of personal hearing before the Chairman of the Board on 

01.09.2023. After hearing, it was decided as under: 
Environmental Engineer, Punjab Pollution Control Board. Regiona! Office, SAS Nagar shaii 
immediately encash bank guarantee amounting to Rs. 100 lakhs wBich is already deposited 
wi!h the Board by the industry as an assurance and send tine report thereafter. 
The industry shal! submit a new bank guarantee amounting to Rs. 10.0 lakhs as an assurance 
to compiy environmental laws all the times. 
The industry shai! get the re-verification of premises fron Director of factories Punijab and 
shall submit certificate to the effect that measures provided by the industry are adequate and 
all safety measure are in place to avoid such incident in fuilre within one month. 

The industry shalt get satety audit of its preTises from institute of repute and shal! submit the 
report within one month. 

tyle for 

onnent 

ihe industry shall provide additional precautionary meas res such as handheid gas analyzers 
and highly sensitive gas sensors on overali boundary wall of the unit with siren system. 
Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall visit 
tne industry in the last week of September, 2023 to verify the contention of the industry wrt 
various compliance made by it and carry out complete monitoring of FTP, APCDS & 
groundwater and thereafter Lo send the consolidates report alongwith concrete 

recommendations so as to enable the competent authorit y lo proceed further in the matter 
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And whereas, the industry hos failed to comply with the decisions personal hearing 
held before the Chairmon of the Board on 01/09/2023 in stipulated time period given to it. 

B 

And whereas, the Board vide letter no. 9954 dated 04.01.2024 has issued follcwing 
directions u/s 33- A of the Water (Prevention & Control of Pollution) Act, 1974 to the industry. 

C 

5 

The industry has not yet got re-verificotion of premises from Director of Factories, Punjob 
and has not submitted certificate to the effect thot measures provided by the industry are 
odequate and all safety measure are in place to ovoid any incident in future. 
The industry not submitted safety audit of its premises carryout out from institute of 
repute,. 

1 

9 

The industry has not yet provided gos anolyzer and sensor in its premises. 

And whereas, the industry has now applied for renewal of consent to operate of the 
Board as required under Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Contro! of Pollution) Act, 1981 alongwith requisite documents and consent fee. 

2 

3. 

And whereas, the industry was visited by AEE of Regional Office, SAS Nagar alongwith 
ASO on 02 02.2024 and it was observed as under: 

The industry shall reduce the production capacity of the unit by 25%, till the time final 
cnvironment audit report is received from TIET, Patiala. 
The industry shall not discharge any quantity of treated/ untreated trade effluent outside its 
premises or plantation purpose, under any circumstance. 
The industry shall obtain revised Consent to Operate under the Water Act, 1974 and Air Act, 
1981, for reduced production capacity. 

The industry Nectar Lifesciences, Unit- which is a bulk drugs manufacturing unit was in 
oDeration The industry is also having its sister concern company involved in manufacturing 
of bulk drugs located in Haripur Hinduan namely M/s Nectar Lifesciences, Unit I and the 
eifluent generated from this industry is also treated along with its own effiuent. The effluent 
of unit no.1 is being carried through underground pipeline to unit no. Il for treatment. 
The industry has installed 02 no. boiler of capacity 40 TPH each, equipped with separate 
ESPs as APCDs. During visit, only one of the boiler of capacity 40 TPH was in operation and 
the second boiler of capacity 40 TPH was under maintenance. The industry is using rice husk 
and chopped wood as fuel in the boiler. The representative of the industry informed that on 
an average 50-60 Ton of ash is produced per day. The industry has installed one no. ash 
storage silo of capacity 50 Ton with 02 no. boiler of capacity 40 TPH each. 
The industry has also instalied another boiter of capacity 25 TPH, which was found in 
operation. The industry has installed bag filter house as APCD with the said boiler. However, 
the industry has not. provided odequate stack height with the said boiler and sampling 
plotform with the said stack, due to which stack emission sampling could not be carried 
out by the visiting team. The industry has not installed online SPM meter with stack of the 
said boiler. 

The industry has installed incinerator for incineration of hazardous waste being generated 
from the unit. However, the said incinerator was not in operation during the visit. 
The industry has installed 03 no. SRPs in its premises. The industry has installed only VOc 
meter with the SRP and no TOC meter has been installed by the industry. 
There are 02 no. of old separate holding tanks for storage of HTDS and LTDS effluent being 
transported from units. During visit, it was observed that the industry has now stopped 
taking effluent into these tanks and is directly transporting effluent into ETP and MEE. 
Further, the quarntity of effluent earlier stored in these tanks was also found to be 
significantly reduced. 

7 The industry has installed 02 no. tubewells for abstraction of ground water in its premises. 

for treatment of HTDS effluent of unit 1 & 2, the industry has installed 02 MEES of capacity 
350 KLI) & 90 KLD. 

The industry has installed ATFD for thckening of MEE concentrate and MEE Condensate is 
being sent to ETP for treatment along with LTDS effluent of Unit 1& |. 

10. The industry has installed ETP based on physic-chemical treatment followed by biological 
treatment for treatmenl of LTDS being generated from Unit-1& |l and MEE condensate. 

11 The industry is re-using treated effluent for cooling tower makeup as well os plantation 
purpose within its premises. 

-|2 
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12. The industry has developed plantation area as per Karnal Technology near Admin Building in 
an area of around 4 acres. Besides the plantation area developed as per Karnal Technology. 
the industry has also developed green area as lawns inside the premises of the industry. The 
industry is using treated wastewoter for plantation purpose in the said area. 

13 The industry has installed CCTV camera near the main garland storm water drain near MEE 

area. During last visit, the industry was asked to install two nore CCTV at (ollowing locat1on, 

immediately: 
Near final outfall of storm water drain of the industry into natural choe 

Near subsidiary storm water drain of the industry near the plantation area. 

But, the industry has fails to install CCTV camera at the above mentioned loca tions till dote. 

And whereas, the industry has failed to conply with the conditions of consents earlier 
granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & 
Control of Pollution) Act, 1981 and decisions of personal hearing given to it before the Chairman of the 

8foard on 01/09/202 3. Thus, the industry is not complying with the provisions of the said Acts. 

And whereas, the matter has been considered by the Competent Authority and it has 
been decided to issue show cause notice for refusal of consent to operate under the Water (Prevention 
& Control of Pollution) Act, 1974 and Air (Prevention and Controlof Pollution) Act, 1981 after affording 
an opportunity of personal hearing, due to aforesaid violations. 

Endst. no. 

As such, you are, hereby, afforded another opportunity to appear in person before the 
Chairman of the Board in his office at Puniab Pollution Control Board, Vatavaran Bhawan, Nabha 
Road, Patiala on 22/3/2024 at 11.30 am to explain your failure to comply with provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981, 
failing which. it will be presumed that the industry has nothing to say in the matter and further action 

under the provisions of the said Act, will be taken against the industry, without any further notice/ 
opportunity. 

12127 

-13 

Environmental Engineer 
for & on behalf of the 

Punjab Pollution Control Board 
Dated 

A copy of the above is forwarded to the Environmental Enginèer, Punjab Pollution 
Control Board, Regionai Office, SAS Nagar for information and necessary action. it is requested to get 
the copy of the notice delivered to the industry through special messenger/ e-mail/ WhatsApp and 
send the receipt of the same to this office and also ensure its presence on the said date and time of 
hearing. it is also requested to submit his comnents on the reply to be submitted by the industry 
w.r.t. w.r.t. notice as well as comment upon the analysis results and send fresh recommendations 
accordingly, well before the date of hearing. 

H3]2024 Environmen�al Ehgineer 
for & on behalf of the 

Punjab Pollution Control Board 

324



-]4 

2 

com
ply

 

en
vi

ro
nm

en
tal

 

law
s all the 

tim
es.

 

The 

ind
us

try
 

sha
ll 

sub
mi

t a 
new banK

 

gu
ara

ne
e 

am
ou

nti
ng

 to
 

Rs. 
10.

0 

lak
hs as

 
an

 
as

su
ran

ce
 to

 

1 

the 

Bo
ard

 by
 

the 

ind
us

try
 as

 
an

 
as

su
ra

nc
e and sen
d the 

rep
or

t 

th
er

ea
fte

r 

im
me

dia
tel

y 

enc
ash

 

ban
k 

gu
ara

nte
e 

am
ou

nti
ng

 to
 

Rs. 10.O
 

lak
hs 

wh
ich

 is
 

alr
ead

y 

de
po

sit
ed

 

with
 

Fn
vi

ro
nm

en
tal

 

En
gin

ee
r, 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, 

Re
gio

na
l 

Of
fic

e, SAS 

Na
gar

 

sha
ll 

de
cid

ed
 as

 
un

de
r: 

op
po

rtu
nit

y of
 

pe
rso

na
l 

he
ari

ng
 

bef
ore

 the 

Ch
air

ma
n of

 
the 

Boa
rd on

 
1/9

/20
23

. 

Aft
er 

he
ari

ne
 it 

wac Po
llu

tio
n) Act, 197
4 and u/s 31-A
 of

 
the Air 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) Act

, 

198
1, 

alo
ng

wi
th an

 

The 

ind
us

try
 

was 

iss
ued

 

no
tice

 for 33-A
 of

 
the 

und
er the 

Wa
ter 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

co
nd

iti
on

s 
m

en
tio

ne
d 

th
er

ei
n.

 
@

 
0.0

15 

T/d
ay,

 

Ce
fti

bu
ten

e 

Hy
dra

te 

@
0.0

00
02

 

T/d
ay,

 

Sod
ium

 

Ca
rbo

na
te 

@
 

0.0
02 

T/d
ay,

 

L-A
rgi

nin
e 

@
 

0.0
02

T/
da

y, 

Ce
fta

zim
e 

Pe
nta

hy
dr

ate
 Ce

ftio
fur

 @
 

0.0
00

03
T/

da
y, 

Ce
fta

rol
ine

 

@0
.00

00
2 

T/d
ay,

 

M
etf

orm
in HCL 

@
 

0.07
 

T/d
ay,

 

Ce
fca

pin
e 

Piv
oxi

l 0.0
5T

/da
y, 

Ce
faz

oli
n 

Sod
ium

 

@
0.0

03
21

T/
da

y, 

Ce
fpr

ozi
l @

 
0.0

00
5T

/da
y, 

Ce
fox

itin
 

So
diu

m 

@
0.0

01
T/

da
y, 

0.02
 

T/d
ay and 

Ce
fot

ium
 HCL 

@
 

0.0
15 

T/d
ay 

su
bje

ct to
 

the 

Ce
fep

im
e 

Inj
ect

ion
 @

 
0.0

57
7T

/da
y, 

Ce
fur

ox
im

e 

Sod
ium

 

@
0.0

27
23

T/
da

y, 

Ce
ph

alo
thi

n 

Sod
ium

 @
 

0.0
03

5T
/da

y, 

Ce
fdi

nir
 

@
0.0

5T
/da

y, 

Ce
ftr

iax
on

e 

Sod
ium

 @
 

0.8
4T

/da
y, 

Ce
fot

ax
im

e 

So
diu

m 

@
 

0.4
T/

da
y, 

Ce
fpo

do
xim

e 

Pro
xet

il 

(C
oat

ed)
 

@0
.00

7 

T/d
ay,

 

Ce
fpo

do
xim

e 

Pro
xet

il 

@
0.0

1T
/da

y, 

Ce
fdi

tor
en

 

Piv
oxi

l @
 

@
16

.6T
/da

y, 

Ce
fix

im
e 

Tr
ihy

dra
te 

@
1.7

86
T/

da
y, 

Ce
fur

ox
im

e 

Ax
etil

 

(A
mo

rph
ou

s) 

@1
.65

 

T/d
ay,

 pro
du

cti
on

 of
 

Me
nth

ol 

Cr
yst

als
 

@
16

.6T
/da

y, 

Me
nth

ol 

Fla
kes

 

@
6.6

T/
da

y, 

Me
nth

ol 

liq
uid

/po
wd

er 

Act,
 

198
1 vide
 no. 

CT
O

A
/R

en
ew

al/
SA

S/
20

23
/2

37
72

62
9 

dat
ed 

1/
12

/2
02

3, val
id upt
o 

31
/1

/2
02

4 for 

CT
OW

/R
en

ew
al/

SA
S/

20
23

/ 

23
77

70
31

 

dat
ed 

1/1
2/2

02
3 and the Air 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) 

co
ns

en
t to

 
op

era
te 

und
er the 

Wa
ter 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

'Po
llu

tio
n)

 

Act
, 

197
4 vide

 no. 

It
 

is
 

int
iat

m
ed

 

tha
t the 

of
fic

ers
 of

 
the 

Bo
ard

 

bro
ug

ht out tha
t the 

ind
us

try
 

was 

gr
an

ted
 

Sh. H.P
. 

Sin
gh,

 

Pr
esi

de
nt 

(O
pe

rat
ion

s) 

Sh. 
Sa

nje
ev 

Go
yal

, 

CMD 

Fro
m 

In
du

str
y 

sid
e: 

Er. 
Ra

jee
v 

Gu
pta

, 

En
vir

on
m

en
tal

 

En
gin

eer
 

(ZP
-1/

1) 

Er. 
La

vn
eet

 

Ku
ma

r, 

Se
nio

r 

En
vi

ro
nm

en
tal

 

En
gin

ee
r 

(ZP
-1)

 

Er. 
Pa

rde
ep

 

Gu
pta

, 

Chi
ef 

En
vir

on
me

nta
l 

En
gin

eer
 (P) 

Er. G.S.
 

M
aji

thi
a, 

Me
mb

er 

Se
cre

tar
y 

Fro
m 

Bo
ar

d's
 

sid
e: 

The 

fol
low

ing
 

we
re 

pr
es

en
t: 

Su
bje

ct:
 

1/4
/20

24
 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 

198
1 

bef
ore

 the 

Ch
air

ma
n of

 
the 

Bo
ard

 on
 

to
 

op
era

te 
und

er the 
Wa

ter 

(P
rev

en
tio

n and 

Co
ntr

ol of
 

Po
lut

ion
) Act,

 

197
4 and the Air 

Di
stt

. 
SAS 

Na
gar

 
Vill

. 

Sa
idp

ura
, 

Te
hsi

l 

Der
a 

Ba
ssi,

 

M/s 
Ne

cta
r 

Li
fes

cie
nc

es
 (P) Ltd.
 

(U
nit

-I1
), 

T
o 

RE
GI

ST
ER

ED
 

Ph
on

e no. 

01
75

-

230
1 182 

e-m
all 

: 
ppc

bsa
a 

p1
@y

aho
0.c

om
 Lit

est
yle

 for 
on

m
en

t 

PU
NJ

Ai
 

BL
iFE

 Pro
cee

din
gs 

(A
uto

sav
ed 202
3) 

AN
NE

XU
2E

-C
 

Vill
. 

Sa
idp

ura
, 

Dis
tt. SAS 

Nag
ar w.r
.t 

show
 

cau
se 

not
ice

 for 
ref

usa
l of

 
ren

ew
al of

 
co

nse
nt 

Pro
cee

din
gs 

of
 

the 
per

son
al 

hea
rin

g 

give
n to

 
M/s 

Ne
cta

r 

Lif
esc

ien
ces

 (P) Ltd.
 

(U
nit

-l),
 

325



1 

A 

3. 

B 

6 

C 

The industry shall get the ro-verification of premises from Director ot Factori%, Punjat ang . 

submit certificate to the cffcct that mo1Sures provided by the industry are adequate an| a4fe, 

Measure are In place to avoid such incidoot in future within one month 

Tne industry shall get safety audit of its oremises from institute of repute and shall subnn the. 

report within one month 

Ihe industry has failed to comply with the decisions personal hearing held hefore the 

Chairman of the Board on 1/9/2023 in stipulated time period given to it. 

Tne industry shall provide additional precautionary measures such as handheld gas analyer, nd 

nignly sensitive gas sensors on overall boundary wall of the unit with siren system. 

thvironnental Engincer, Punjab Pollution Control Board, Regional Office, SAS Nagar shall vi the 

industry in the last week of Scptember. 2023 to verify the contention of the industry wrtvan: 

compliance made by it and carry out complete monitoring of ETP, APCDs 2 groundwater and 

thereafter to send the consolidates report alongwith concrete recommendations 50 as to rnablo 

the conmpetent authority to procecd further in the matter. 

Therefore, the Board vide its letter no. 9954 dated 4/1/2024 has issued following 

directions u/s 33- A of the Water (Prevention & Control of Pollution) Act, 1974 to the industry. 

The industry has not yet got re-verification of premises from Director of Factories, Punjah and 

has not submitted certificate to the effect that measures provided by the industry are adequate 

and all safety measure are in place to avoid any incident in future. 

The industry not submitted safety audit of its premises carryout out from institute of repute, 

The industry has not yet provided gas analyzer and sensor in its premises. 

The industry shall reduce the production capacity of the unit by 25%, till the time final 

environment audit report is received from TI¾T, Patiala. 

The industry shall not discharge any quantity of treated/ untreated trade effluent outside its 

premises or plantation purpose, under any circumstance. 
The industry shall obtain revised consent to operate under the Water (Prevention and Control of 

Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981, for reduced 

production capacity. 

The industry has now applied for renewal of consent to operate of the Board as required 
under Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) 

Act, 1981 alongwith requisite documents. 

The industry was visited by officer of the Board alongwith ASO, Head Office Lab, Patiala 

on 2/2/2024 and it was observed as under: 

The industry Nectar Lifesciences, Unit-ll which is a bulk drugs manufacturing unit was in operation 

The industry is also having its sister concern company involved in manufacturing of bulk drugs 

located in Haripur Hinduan namely M/s Nectar Lifesciences, Unit-: and the effluent generated from 
this industry is also treated along with its own effluent. The effluent of unit no. 1 is being carried 
through underground pipeline to unit no. l for treatment. 

The industry has instaled 02 no. boiler of capacity 40 TPH each, equipped with separate ESPs as 
APCDS, During visit, only one of the boiler of capacity 40 TPH was in operation and the second 
boiler of capacity 40 TPH was under maintenance. The industry is using rice husk and chonoed 

wond as fuel in the boiler. The representative of the industry informed that on an average 50 60 

Ion of ash is produced per day. The industry has installed one no. ash storage silo of capacity 50 

Ton with 02 no. boiler of capaclty 40 TPH each. 
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3 

6 

7. 

8 

9 

10. 

11. 

12. 

13. 

date. 

Prooesngs (Autosved 2023) 
Ine industry has also installed another boter of caoacity 25 TPH, which was tound in operation 
Tne indUstry has installed bag filter house as APCD with the said boiler. However, the industry has 
oprovided adequate stack height with the said boiler and sampling platform with the said stack, 
Oue to which stack emission samoling could not be carried out by the visiting team. The industry 
has not installed online SPM meter with stack of the said boiler. 

"S. 

Tne industry has installed incinerator for incineration of hazardous waste being generated from 

"xx. 

the unit. However, the said incinerator was not in operation during the visit. 
Ihe industry has installed 03 no. SRPs in its premises. The industry has installed only VOC meter 

With the SRP and no TOC meter has been installed by the industry. 
There are 02 no, of old seoarate holding tanks for storage of HTDS and LTDS effluent being 

transported from units. During visit, it was observed that the industry has now stopped taking 

efluent into these tanks and is directly transporting effluent into ETP and MEE. Further, the 

quantity of effluent earlier stored in these tanks was also found to be significantly reduced. 
The industry has installed 02 no. tubewells for abstraction of ground water in its premises. 
For treatment of HTDS effiluent of unit 1 & 2, the industry has installed 02 MEEs of capacity 350 
KLD & 90 KLD. 

The industry has installed ATFD for thickening of MEE concentrate and MEE condensate is being 
sent to ETP for treatment along with LTDS effluent of Unit-1& ||. 

The industry has installed ETP based on physic-chemical treatment followed by biological 
treatment for treatment of LTDS being generated from Unit-1& Il and MEE condensate. 
The industry is re-using treated efluent for cooling tower makeup as well as plantation purpose 
within its premises. 

The industry has developed plantation area as per Karnal Technology near Admin Building in an 
area of around 4 acres. Besides the plantation area developed as per Karnal Technology, the 

industry has also developed green area as lawns inside the premises of the industry. The industry 
is using treated wastewater for plantation purpose in the said area. 

The industry has installed CCTV camera near the main garland storm water drain near MEE area. 

During last visit, the industry was asked to install two more CCTV at following location. 

immediately: 
Near final outfall of storm water drain of the industry into natural choe. 

Near subsidiary storm water drain of the industry near the plantation area. 

The industry has failed to comply with the conditions of tonsents earlier granted to it 

under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) ACt, 1981 and decisions of personal hearing held before the Chairman of the Board on 1/9/2023. 
Thus, the industry is not conmplying with the provisions of the said Acts. 

But, the industry has fails to install CCTV camera at the above mentioned locations till 

The matter in case of OA no.173 of 2023 tilted as Shalbhjit Singh V/s State of Punjab was 

heard by the Hon'ble NGT on 5/3/2024 and the operative part of the said orders is reproduced as under: 
In the previous proceedings, learned Counsel appearing for the PPCB had also stated as under: 

XXX.. .XXX 

6. Leorned Counsel oppeorlng for the PPCB has submitted thot sample anglysis 
report of the somples token from the unit is awaited. Therefore, a fresh report ofter 
obtalning sample onolysls report wll be flled. The PPCB ls also directed to carry out 
woter oudit ond submlt the water audit report as also the water flow chart of the 
unit in questlon and also polnt out the sample onalysis report of discharge of woter 
from the untt by whatever source. The report wll also disclose the manner of 
disposal of sludge by the unlt In question and quality of groundwater around the 
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7 

No report in terms of the above statement has been filed but a short reply dated O04.03 2024 has 
been filed stating that the PPCB had engaged School of Energy and Enyironment, Thapar Institute ot 
Engineering & Technology (TIET), Patiala to carv out the ground water study in and around theinduitry 
and that the report from the institute has been received by the PPCB and which is being examined by the 
team of officers constituted by the Board for the ourpose and that the team will submit concustye 
recommendations in due course of time. Hence, four weeks' time has been prayed tor. 

industry. Let the report be filed within o perlod of six weeks by e-mall at judicial 
ngt@gov.in preferobly In the form of seorchable PDF/O CR Support PDF and not in 
the form of Image PDF." 

Proceedings (AutOS•ved 2) 

On the examination of the report of School of Fnerey and Environment, Thapar Institute of 

Engineering & Technology, we find that at the end of the report, following note has been appended' 

9 

"Note: This report is based on the technical information provided by the industry 
and pollution lood assessed by TIET team with oll the material balance calculations 
during the industry visit and connot be deemed to be a certificate for any legal 
implications." 

8 In view of the above note, we had put a question to the Counsel for PPCB, can such a report be 
relied upon by Tribunal which had no legal implications? Learned Counsel for the PPCB submitted that 
this report can be of some assistance but now, the PPCB will take fresh samples and get them analysed 
and file a fresh report in terms of the directions contained in paragraph 6 of the order dated 05.01.2024 

within a period of four weeks. 

Hence, the fresh action taken report in terms of the above be filed within four weeks by e-mail at 

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF and not in the form of 

Image PDF. 

10. List on 15.05.2024." 

The matter was considered by the Competent Authority and it has been decided to issue 

show cause notice for refusal of consent to operate under the Water (Prevention & Control of Pollution) 

Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 after affording an opportunity of 

personal hearing, due to aforesaid violations. 

Therefore, the industry was served show cause notice for for refusal of renewal of consent 

to operate under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention and 

Control of Pollution) Act, 1981 vide Board's letter no. 12726-27 dated 15/3/2024 alongwith an 

opportunity of personal hearing before the Chairman of the Board on 22/3/2024, which was postponed 

to 28/3/2024 and further postponed to 1/4/2024 due to administrative reasons. 

Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar 

reported that M/s Nectar Lifesciences (P) Ltd. (Unit-I) is operating without valid CTOs under the both Acts. 

FF. RO. recommended that the SCN for the violations of the provisions of the said Acts may be issued to 

the industry. 
Sh. Sanjeev Goyal, CMD and Sh. H.P. Singh, President of the unit have attended the 

hearing and submitted written reply, which was taken on record. They informed during hearing that the 

industry has already complied with all the decisions of personal hearing held before the Chairman of the 

Board on 1/9/2023. The industry has submitted safety audit report duly carried out by M/s PJ. Engineers 

and Consultants Amritsar & M/s Fire and Industrial Safety Consultancy Service, Panchkula duly approved 

by Er. Parmaal Singh, Chartered Engineer and Er. Vishnu Sharma, Sr. Consultant of the Companies 

respectively. A perusal of said safety audit report reveals that the industry has installed ammonia fixed 

detectors and sprinklers to deal with emergency situation. The ammonia gas detector has been installed 

in the VAM Unit alongwith hooter and also installed fire fighting system with sprinklers. During hearng. 

they shown the Guidelines for Continuous Emission Monitoring System issued by CPCB vide year 2018 As 

per the said guidelines, total organic carbon (TOC)/ total hydro carbon (THC)/ volatile organc carbon 

(VOC) are required to be monitor in the stack emission using Continuous Emission Mon1toring System 
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Thus, only one either of TOC/ THC/ VOC is required to be installed by the industry with SRP section and the industry has already installed VOC meter with the said section. The industry hass already installed PTZ cameras s covering storm water outlet and subsidiary drain. During hearing, the CMD of the Industry informed that a boiler of capacity 25 TPH equipped with bag filter house as APCD is not being operated and steam requirement of capacity 40 TPH each. He assured during 
are being met from two no. boiler 

hearing that the industry will not operate a boiler of capacity 
nnour providing stack adequate height alongwith samole collection facility without obtaining 

prior permission from the Board. 
Sn, HP Singh, President (Operations) informed that the boiler ash being generated from 

Industrial premises is being managed and handled in an environmentaly sound manner by giving tne sdme 

ie cK KIn owners being operated in the vicinity of the industrial premises. He also informed that 

tne excess quantity of fuel ash is being utilized as fill material in low lying areas. He further informed that 
records in this regard i.e. generation and disposal of fuel ash are also being maintained. 

Proceedings (Autosaved - 2023) 

It is pertinent to mention here that original application no. 173 of 2023 titled as Shalbhjit 
Singh V/s State of Punjab is pending in the Hon'ble NGT, New Delhi and next date of hearing has been 
tixed on 15/5/2024. However, as per the orders of Hon'ble NGT, the Competent Authority of the Board 
has already constituted team of officers of the Board to visit the industry and carry out the study as per 
the mandate given by the Hon'ble NGT in paragraph 6 of the orders dated 5/1/2024. During hearing, the 
authority was apprised that the said Committee has already visited the unit and carried the study by 
collecting groundwater samples from inside as well as outside the industrial premises and report is under 
preparation. 

The CMD of the industry assured that the industry will comply with the environmental 

laws as well as conditions of consent to operate granted to the industry under the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 all the times. He 
requested for grant of CTOS applied under the Water (Prevention & Control of Pollution) Act, 1974 and 
the Air (Prevention & Control of Pollution) Act, 1981 for a long period. 

During hearing, the representative of the industry also informed that the renewal of CTOs 
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution) Act, 1981 of other unit namely M/s Nectar Life Sciences Ltd., (Unit-!) has also been applied 
online to the Board alongwith requisite fee and documents. 

After hearing the officers of the Board and the representative of the industry, the 
Chairman of the Board decided as under: 

1) 

2) 

3) 

4) 

hearing. 

Directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be issued that 

the industry shall not operate boiler of capacity 25 TPH without providing stack of adequate height 
alongwith sample collection facility under any circumstances and without obtaining prior 
permission from the Board. 

The compliance report submitted by the industry be given to the Committee already constituted 
by the Board to examine the compliances made by the industry. 

The Committee shall submit the report within 3-days to the Competent Authority of the 8oard 
alongwith recommendations. 

On the receipt of the report from the Committee, renewal of consent to operate applied by the 
industry under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 will be decided on merits. 

You are, therefore, requested to comply with the aforesaid decisions ef the personal 

Environmental Ehgineet 
for & on behalf of the 

Punjab Pollution Control Board 
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Endst. no. 192 

submit further report and recommendations. 

Proceedings (Autosaved 2023) 

A copy of the above is forwarded to the Environmental IEngineer, Punjab Pollution Control 

Board, Regional Office, SAS Nagar. He is requested to verify the compliance made by the industry and shal 

-19 

Dated 

Environmental Engineer 

for & on behalf of the 

Punjab Pollution Control Board 
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7 

8 

9 

10. 

11. 

12. 

13. 

effluent into these tanks and is directly 
transporting effluent into ETP and MEE. Further, the 

quantity of effluent earliers stored in these tanks was also found to be significantly reduUced. 

The industry has installed 02 no. tubewells for abstraction of ground water in its premises. 

For treatment of HTDS effluent t of unit 1 & 2, the industry has installed 02 MEEs of capacity 350 

KLD & 90 KLD. 
The industry has insta lled ATFD fort 

The industry has installed ETP based on 
physic-chemical treatment followed by biological 

treatment for treatment of LTDS being generated from Unit-1& I| and MEE condensate 

Tne industry is re-using treated effluent for cooling tower makeup as well as plantation purp0se 

within its premises. 
Tne industry has developed plantation area as per Karnal Technology near Admin Building in an 

area of around 4 acres. Besides the plantation area developed as per Karnal Technology, the 

Inaustry has also developed green area as lawns inside the premises of the industry. The 

Inaustry iS using treated wastewater for plantation purpose in the said area. 

The industry has installed CCTV camera near themain garland storm water drain near MEE area. 

During last visit, the industry was asked to install two more CCTV at following location. 

immediately: 
Near final outfall of storm water drain of the industry into natural choe. 

Near subsidiary storm water drain of the industry near the plantation area. 

And whereas, but, the industry has fails to install CCTV camera at the above mentioned 

locations till date. 

And wheres, the industry has failed to comply with the conditions of consents earlier 

granted to it under the he Air (Prevention & Control of Pollution) Act, 1981 and decisions of personal 

hearing held before the Chairman of the Board on 1/9/2023. Thus, the industry is not complying with 

the provisions of the said Act. 

And whereas, the matter was considered by the Competent Authority and it has been 

decided to issue show cause notice for refusal of consent to operate under the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 after 

affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas, the industry was served show cause notice for for refusal of renewal of 

consent to operate under the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981 vide Board's letter no. 12726-27 dated 15/3/2024 

alongwith an opportunity of personal hearing before the Chairman of the Board on 22/3/2024, which 

was postponed to 28/3/2024 and further postponed to 1/4/2024 due to administrative reasons. 

And whereas, th eEnvironmental Engineer, Punjab Pollution Control Board, Regional 

Office, SAS Nagar reported that M/s Nectar Lifesciences (P Ltd. (Unit-1) is operating without valid CTOS 

under the both Acts. EE, R0, recommended that the SCN for the violations of the provisions of the said 

Acts may be issued to the industry. 

And whereas, Sh. Sanjeev Goyal, CMD and Sh. H.P. Singh, President of the unit have 

attended the hearing and submitted written reply, which was taken on record. They inforned during 

hearing that the industry has already complied with all the decisions of personal hearing held before 

the Chairman of the Board on 1/9/2023. The industry has submitted safety audit report duly car. ed 

out by M/s P.J. Engineers and Consultants Amritsar & M/s Fire and Industrial Safety Consultancy 

Service, Panchkula duly approved by Er. Parmaal Singh, Chartered Engineer and Er. Vishnu Sharma, Sr. 

Consultant of the Companies respectively. A perusal of said safety audit report reveals that the industry 

has installed ammonia fixed detectors and sprinklers to deal with emergency situation. The ammonia 

gas detector has been installed in the VAM unit alongwith hooter and also installed fire fighting system 

with sprinklers. During hearing, they shown the Guidelines for Continuous Emission Monitoring System 

issued by CPCB vide year 2018. As per the said guidelines, total organic carbon (TOC)/ total hydro 

carbon (THC)/ volatile organic carbon (VOC) are reauired to be monitor in the stack emission using 

Continuous Emission Monitoring System. Thus, only one either of TOC/ THC/ VOC is required to be 

installed by the industry with SRP section and the industry has already installed VOC meter with the 

said section. 
And whereas, the industry has already installed PTZ cameras covering storm water 

outlet and subsidiary drain. During hearing, the CMD of the industry informed that a boiler of capacity 

25 TPH equipped with bag filter house as APCD is not being operated and ste am requirement are being 

met from two no. boiler of capacity 40 TPH each. He assured during hearing that the industry will not 

operate a boiler of capacity 25 TPH without providing stack adequate height alongwith sample 
collection facility without obtaining prior permission from the Board. 

And whereas, Sh. HP Singh, President (Opetations) informed that the boiler ash being 
generated from industrial premises Is being managed and handled in an environmentally sound 
manner by giving the same to the brick kiln owners being operated in the vicinity of the industrial 
premises. He also informed that the excess quantity of fuel ash is being utilized as fill material in low 

-2 

r thickening of MEE 
concentrate and MEE condensate is being 

sent to ETP for treatment along with LTDS effluent of Unit-1& II. 
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uIner informed that records in this regard i.e. generation and disposal of fuel ash are 

also being maintained. 
And whereas, original application no. 173 of 2023 titled as Shalbhjit Singh V/s State of 

Punjab is pending in the Hon'ble NGT, New Delhi and next date of hearing has been fixed on 15/5/2024. 
However, as per the orders of Hon'ble NGT, the Competent Authority of the Board has already 
Constituted team of officers of the Board to visit the industry and carry out the study as per the 

mandate given bv the Hon'ble NGT in paragraph 6 of the orders dated S/1/2024. During hearing, the 
authority was apprised that the said Committee has already visited the unit and carried the study by collecting groundwater samples trOm lnside as well as outside the industrial premises and report is 

under preparation. 
And whereas, the CMD of the industry assured that the industry will comply with the environmental laws as well as conditionS of consent to operate granted to the industry under thne Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 all the times. He requested tor grant of CTOs applied under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 for a long period. And wehras, the representative of the industry also informed that the renewal of CTOs under the Water (Prevention & Control of Pollution) Act. 1974 and the Air (Prevention & Control or Pollution) Act, 1981 of other unit namely M/s Nectar Life Sciences Ltd.. (Unit-) has also been applied online to the Board alongwith requisite fee and documents. 

1) 

2) 

3) 

4) 

And whereas, after hearing, the Chairman of the Board decided as under: 
Directions u/s 31-A of the Air (Prevention & Control of Polution) Act, 1981 shall be issued that 
the industry shall not operate boiler of capacity 25 TPH without providing stack of adequate 
height alongwith sample collection facility under any circumstances and without obtaining 
prior permission from the Board. 
The compliance report submitted by the industry be given to the Committee already 
constituted by the Board to examine the compliances made by the industry. 

The Committee shall submit the report within 3-days to the Competent Authority of the Board 

alongwith recommendations. 

On the receipt of the report from the Committee, renewal of consent to operate applied by 

the industry under the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 will be decided on merits. 

And wehras, the proceedings of the aforesaid personal hearing were conveyed to the 

industy as well as Environmental Engineer, Regional Office, SAS Nagar vide letter no. 191-92 dated 

10/4/2024 for making compliance. 
And whereas, after considering all the aspects of the case, the Competent Authority 

of the Board is of the view that it is a fit case to issue directions by invoking the provisions of Section 

31-A of Air (Prevention & Control of Pollution) Act, 1981. 

And whereas, it has been now decided by the Competent Authority of the Board to 

isSue directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 to the ind.usty 

Now. therefore, the Competent Authority of the Board in exercise of the pOWers 

Onferred upon it u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly 

examining the case of the industry, has decided to issue the following directiong: 

"That the industry shall not operate boiler of capacity 25 TPH without 

providing stack of adequate height alongwith sample collection facility under any 

circumstan ces and without obtaining prior permission from the Boord" 

In case of failure to comply with the above said directions, the industry and the 

Partners or any other person(s) responsible to comply with the above directions under the Air 

(Prevention & Control of Pollution) Act, 1981 are liable for action u/s 37 of the Air (Prevention and 

Control of Pollution) Act, 1981, respectively. 

Endst. no. 222y 

Sr. Environmental Engineer 
for and on behalf of the 

Punjab Pollution Control Board 

Dpated 

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, SAS Nagar for the compliance of the directions/ssued as above. 

-22 

Sr. Envirortmental Engineer 
for ang-en behalf of the 

Punjab Polluiod Control Board 
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ens
ure

 that
 no

 
pro

ble
m 

rela
ted

 to
 

air and 

wat
er 

po
llu

tio
n is

 
bein

g 

cau
scd

 by
 

the unit
 due to

 
its 

op
era

tio
n and Pu

nja
b 

qu
an

tity
 676 M

T
 

(ap
pro

x.)
 to

 
Nim

bua
 

wit
hin

 

15-
day

s. Slu
dgc

 to
 

Nim
bua

 in
 

an
 

cn
vir

on
me

nta
lly

 

sou
nd 

red
uce

 the 
po

llu
tio

n load
 on

 
ETP

, 

whi
ch also

 

help
 

dis
pos

al of
 

R.O 

per
me

ate
 

onto
 

land
 for 

pla
nta

tio
n. 

6)
 

The 

ind
ust

ry sha
ll stop

 

tak
ing

 

do
me

stic
 

cffM
luc

nt in
 

the ETP 

lo
 

ins
tall

 

STP 

of
 

ade
qu

ate
 

cap
aci

ty 

wit
hin

 two 

mo
nth

s, so
 

as
 

to
 S)

 
The 

ind
ust

ry sha
ll not 

dis
ch

arg
e 

trec
atc

d/ 

un
trc

atc
d 

cff
luc

nt into
 

Ha
bat

pur
 

dra
in 

und
cr any 

cir
cu

ms
tan

ces
. 

by
 

the 

Bo
ard

 all the 
tim

es.
 

+
) 

Act
, 

191
 vide
 

Bo
ard

's 

let
ter

 no. 

Act
, 

19
74

, 

vid
c 

let
ter

 no. 

995
4 

dat
cd 

4/1
/20

24
, at

 
all 

tim
es.

 ACt 

10
7S

na
ll com

ply
 with
 the 

dir
cct

ion
s 

iss
ued

 by
 

the 
Boa

rd w/s 
33-A

 of
 

the 
Wa

ter 

(Pr
eve

nti
on

 &
 

Co
ntr

ol of
 

Po
llu

tio
n) 

upto
 

31
/1/

20
24

) 

iss
ued

 to
 

the 
ind

us
try

 

Li
fes

cie
nc

es Lid 
(u

nit
-),

 

Vil
lag

e 

Sa
idp

ura
, 

Te
sil Der

a 

Ba
ssi,

 

De
rab

ass
i, Sas 

Na
gar

. 

140
507

 

fail
s to

 
com

ply
 with
 the 

pro
vis

ion
s of

 
the 

Wa
ter 

(Pr
eve

nti
on

 &
 

Co
ntr

ol of
 

Po
llu

tio
n) Act,

 

197
4, the Air ap

pli
cat

ion
 

form
. The 

Boa
rd 

wou
ld be

 
at

 
lib

ert
y to

 
take

 

pen
al 

act
ion

 

aga
ins

t the 
ind

ust
ry and its 

res
po

nsi
blc

/ 

con
cer

ncd
 14) The 

con
sen

t to
 

op
era

te 

is
 

bei
ng 

issu
ed 

to
 

the 
ind

ust
ry bas
ed upo

n the 
do

cu
me

nts
/ 

inf
orm

ati
on

 

sub
mi

tte
d by

 
it 

alo
ng with

 thc 

eff
lue

nt 

sta
nd

ard
s, as

 
am

end
ed from

 

tÉm
e to

 
tim

e. sha
ll be

 
bou

nd 

to
 

im
ple

me
nt/

 

upg
rad

e its 
po

llu
tio

n 

con
tro

l 

arr
ang

em
ent

s as
 

per the 
dis

cre
tio

n of
 

the 
Boa

rd to
 

ach
icv

c the 12) The 

ade
qu

acy
/ 

cff
ica

cy 

of
 

the 
po

llu
tio

n 
con

trol
 

arr
ang

em
ent

s sha
ll be

 
the sole

 

res
po

nsi
bil

ity
 of

 
the 

ind
ust

ry and the 
ind

ust
ry 

obt
ain

 the 
sta

tut
ory

 

clc
ara

nc
es/

 

cir
cu

m
sta

nc
es

. any 

wa
ste

wa
ter

 

ou
tsid

e its 
pre

mi
ses

 or
 

in
 

any 

dra
in/

 

inl
and

 

sur
fac

e 

wa
ter

s/ 

dra
in/

 

cho
e/ 

na
lla

h/ onto
 

land
 for 

sta
gn

ati
on

 or
 

10) The 

ind
ust

ry sha
ll not 

dis
ch

arg
e any 

eff
lue

nt 

at
 

any 

un
au

tho
riz

ed
 

plac
e by

 
any 

un
au

tho
riz

ed
 

mea
ns i.e. sha

ll not 
dis

cha
rge

 

und
er the EIA 

no
tif

ica
tio

n 

dat
ed 

14
/9/

20
06

 

vide
 

lett
er 

dat
ed 25/1

 

1/2
021

. 

8)
 

The 

ind
ust

ry sha
ll 

com
ply

 

with
 the 

co
nd

itio
ns 

me
nti

on
ed 

in
 

thc 

En
vir

on
me

nta
l 

Clc
ara

ncc
 

gra
nte

d to
 

the unit
 by

 
SIE

AA
, 

ma
nnc

r by
 

ad
op

tin
g 

pro
pcr

 

ma
nif

cst
 

sys
tem

. Thc 

ind
ust

ry sha
ll lift the 

slu
dge

 of
 ) 

The 

ind
ust

ry sha
ll 

im
me

dia
tel

y 

cm
pty

 

HTD
S 

cff
luc

nt 

sto
rag

c tank
 

wit
hin

 one 

mo
nth

 by
 

scn
din

g the 
alr

cad
y 

acc
um

ula
tcd

 

1he 

nd
ust

ry sha
ll 

ope
rat

e its ETP and MEE 

rcg
ula

rly
 and 

cff
ici

cn
tly

 so
 

as
 

to
 

ach
icv

e thc all the 
des

ire
d 

sta
nd

ard
s laid dow
n 

224 

dat
cd 

10
/4/

20
24

, at
 

all 
tim

es.
 

S)
 

1ne 

ndu
stry

 

sha
ll 

com
ply

 with
 the 

dir
ect

ion
s 

issu
ed hy

 
the 

Boa
rd u/s 

31-A
 of

 
the Air 

(Pr
ev

cn
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) 

is
 

her
cby

 
cx

ten
dc

d 

Pr
od

uc
uo

n 

cap
aci

ty.
 The 

ind
us

try
 

sha
ll not 

cxc
eed

 the said
 

cap
aci

ty 

wi
tho

ut prio
r 

pe
rm

iss
on

 on
 

,On
sen

t to
 

ope
rat

e is
 

bei
ng 

pra
nte

á to
 

the 
ind

ust
ry only

 for 
ma

xim
um

 

on
cra

tio
n of

 
the unit

 (@
 

75% 

0f
 

thc tota
l 

ins
tall

ed 

1
o

se
n

t lett
er 

issu
ed 

to
 

the 

ind
ust

ry and 

sub
sca

uc
nt 

ex
ten

sio
n 

lett
er with

 an
 

ad
dit

ion
al 

co
nd

itio
n as

 
und

er: upto
 

30/
9/2

024
. This

 

cxt
ens

ion
 

lettc
er may 

be
 

app
end

ed with
 the 

lun
to 

21
1c

on
di

tio
ns

 sam
e as

 
me

nti
on

ed 

in
 

the 
con

sen
t no

 

CT
Ow

/Re
new

al/S
AS

/20
23

/ 237 

770
3T �ate
d 

171
2/2

023
 

(va
lid 

335
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Pag
e3 Ne

cta
r 

Li
fes

cie
nc

es Lid 

(un
it-

2),
 

Vi
llag

e 

Sa
idp

ura
, 

Te
hsi

l 

Der
a 

Ba
ssi,

 

De
rab

ass
i, Sas 

Na
gar

, 

I40
50

7 

"Th
is is

 
co

m
pu

ter
' 

ge
ne

ra
ted

 

do
cu

nm
en

t 

from
n 

OC
MM

S 

by
 

PP
CB

" 
(P

un
jab

 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

) 

of
 For 

&
 

on
 

be
ha

lf 

En
vi

ro
nm

en
ta

l 
En

gin
ee

r 

(Ra
jee

v 
Gu

pta
) 02

/0
5/

20
24

 

1)
 

The 

En
vir

on
me

nta
l 

En
gin

ccr
, 

Pu
nja

b 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

, 

Re
gio

nal
 

Of
fic

c, SAS 

Na
gar

. 

A
 

cop
y of

 
the 

abo
ve 

is
 

for
wa

rde
d to

 
the 

fol
low

ing
 for 

inf
or

m
ati

on
 and 

nc
ce

ssa
ry 

act
ion

 

plc
ase

: 

En
ds

t. 
No

.: 

Da
ted

: 

(P
un

jab
 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

) 

of
 For 

&
 

on
 

beh
alf

 

En
vi

ro
nm

en
ta

l 
En

gin
ee

r 

(R
aje

ev
 

Gu
pta

) 02
/0

5/
20

24
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Nec
tar 

Lif
esc

ien
ces

 Ltd 
(un

it-2
), 

Vil
lag

e 

Sai
dpu

ra, Teh
sil Dera

 

Bas
si, 

De
rab

ass
i, Sas 

Nag
ar, 

140
507

 
Pag

el 

"Th
is is

 
co

mp
ute

r 

ge
ne

rat
ed

 

do
cum

ent
 

from
 

OC
MM

S hy
 

PPC
B" 

Of
fic

e Sas 
Nag

ar Sca
le of

 
the 

Ind
us

try
 Type

 o
f 

Ind
ust

ry Ca
teg

ory
 o

f 
Ind

ust
ry Ca

pita
l 

Inv
est

me
nt 

of
 

the 
Ind

ust
ry 

Lar
ge 

Dru
gs and 

Ph
arm

ac
eu

tic
als

 
Red 

93
12

1.8
6 

lak
hs 

Ad
dre

ss 

of
 

In
du

str
ial

 

pre
mi

ses
 Nam

e 

&
 

De
sig

na
tio

n of
 

the 

Ap
pli

ca
nt 

De
rab

ass
i, Sas 

Na
ga

r-1
40

50
7 Vil

lag
e 

Sa
idp

ura
, 

Te
hsi

l 

Der
a 

Ba
ssi,

 

2.
 

Pr
ev

iou
s 

CTO
 No. 

&
 

Va
lid

ity
 : 

Fr
om

:0
1I

/1
2/

20
23

 

To
:3

1/
0I

/2
02

4 

CT
OA

/Re
new

al/S
AS

/20
23/

237
726

 

Ce
rtif

ica
te Typ
e :

 

Re
ne

wa
l |D

ate
 of

 
exp

iry
 : 

30
/09

/20
24

 Dat
e o

f 
iss

ue
: 

02
/05

/20
24

 

Co
ns

en
t to

 
Op

era
te 

C
er

tif
ic

at
e No. 

CT
OA

/Re
new

al/S
AS

/20
24/

248
714

51 

1.
 

Pa
rti

cu
la

rs
 of

 
Co

ns
en

t to
 

Op
era

te 

un
der

 Air Act
, 

198
1 

gr
an

ted
 to

 
the 

ind
us

try
 

Su
bje

ct:
 

Re
new

al of
 

Co
nse

nt 

to
 

Op
era

te 

und
er 

sec
tio

n 21
 

of
 

the Air 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) Act

, 

198
1. 

M
oh

al
i,M

oh
al

i-1
40

50
7 Ne

cta
r 

Le
fe

sc
ie

nc
es

 Ltd 

(u
ni

t-2
) 

Mr. 
Ma

no
j 

Bi
dh

ar 

To, 
Ind

us
try

 

RI
2S

A
S2

25
96

 

Ap
pli

cat
ion

 N
o : 

24
87

14
5I

 Of
fic

e 

Di
sp

atc
h N

o : 

Re
gi

ste
re

d/
Sp

ce
d Pos

t 

Da
te:

 

PU
NJ

AB
 

W
eb

sit
e:;

-
ww

w.
pp

cb
.go

v.i
n 

Zo
nal

 

Of
fic

e-1
, 

V
ata

va
ra

n 

Bh
aw

an
, 

Na
bh

a 

Ro
ad,

 

Pa
tia

la 

-
147

001
 

PU
NJ

AB
 

PO
IL

LU
TI

O
N

 

CO
NT

RO
L 

BO
AR

D 

E
nv

ir
on

m
en

t 
Li

fes
tyl

e for 
LiFE

 ANN
EX URE

-F
 

Di
str

ict
 

Ne
cta

r 

Li
fes

cie
nc

es Ltd 

(un
it-2

), 

Mr. 
Ma

noj
 

Bid
har

, 

(D
gm

-en
vir

on
me

nt)
 

Pa
rti

cu
lar

s of
 

the 

In
du

str
y 

Re
gis

tra
tio

n ID: 

337
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Pag
e2 

Ne
cta

r 

l.if
es

cie
nc

es
 Ltd 

(un
it-2

), 

Vil
lag

e 

Sa
idp

ura
, 

Te
hsi

l 

Der
a 

Ba
ssi,

 

De
rah

ass
i, Sas 

Na
gar

, 

140
507

 

"Th
is is

 
co

mp
ute

r 

ge
ne

rat
ed

 

do
cu

me
nt fron

1 

OC
MM

S by
 

PP
CB

" 

tak
en 

ag
ain

st the 
ind

us
try

. 

ap
pli

ca
ble

 to
 

the 
ind

ust
ry and 

Ru
les

, 

Ci
rcu

lar
s 

&
 

Di
rec

tio
ns

 

issu
ed by

 
the 

Bo
ard

 

from
 

time
 to

 
tim

e, 

act
ion

 as
 

dee
me

d fit 
sha

ll be
 

of
 

Pe
rso

na
l 

He
ari

ng
. 

pe
rso

n(
s) 

in
 

cas
e 

in
fo

rm
at

io
n/

do
cu

m
en

t is
 

de
tec

ted
 as

 
in

co
rre

ct/
 

fal
se/

 

m
isl

ea
din

g at
 

any 

poi
nt of

 
tim

e, 

wi
tho

ut any 

op
po

rtu
nit

y on
lin

e 

ap
pli

ca
tio

n 

form
. The 

Bo
ard

 

wo
uld

 be
 

at
 

lib
ert

y to
 

take
 

pen
al ap

pl
ica

bl
e to

 
him and 

Ru
les

, 

pr
es

cr
ib

ed
 

em
iss

ion
/ 

eff
lue

nt 

pe
rm

iss
ion

s 

from
 all 

oth
er 

co
nc

ern
ed

 

de
pa

rtim
en

ts.
 

11) The 

ind
ust

ry has been
 

app
rov

ed by
 

the 
Boa

rd from
 

po
llu

tio
n 

ang
le and the 

ind
ust

ry sha
ll 

obt
ain

 the 
sta

tut
ory

 

cle
ara

nc
es/

 ou
tsi

de
 its 

pr
em

ise
s, at

 
any 

tim
c, 

un
der

 any 

ci
rc

um
sta

nc
es

. 

any 

wa
ste

wa
ter

 

ou
tsi

de
 itsS 

pre
mi

ses
 or

 
in

 
any 

dra
in/

 

inl
and

 

sur
fac

e 

wa
ter

s/ 

dra
in/

 

cho
e/ 

na
lla

h/ onto
 

land
 for 

sta
gn

ati
on

 or
 10) The 

ind
ust

ry 

sha
ll not 

dis
ch

arg
e any 

no
 

pub
lic 

co
mp

lai
nts

 are 
rcc

civ
ed

 by
 

the 
Bo

ard
 in

 
this

 
reg

ard
. 

9)
 

The 

ind
ust

ry 

sha
ll 

Pu
nja

b 

und
cr the EIA 

no
tif

ica
tio

n 

dat
cd 

14
/9/

20
06

 

vide
 

let
ter

 

dat
ed 

25
/11

/20
21

. 

8)
 

The 
ind

us
try

 

sha
ll 

com
ply

 

with
 the 

co
nd

itio
ns

 

me
nti

on
ed

 in
 

thc 
En

vir
on

m
en

tal
 

Cl
ca

ran
cc

 

gra
nte

d to
 

the unit
 by

 
SIE

AA
, qu

an
tity

 676 M
T

 

(ap
pro

x.)
 to

 
Ni

mb
ua 

wit
hin

 

15
-da

ys.
 Slu
dge

 to
 

Nim
bua

 in
 

an
 

en
vir

on
m

en
tal

ly 

sou
nd 

ma
nnc

r by
 

ado
pti

ng
 

pro
pcr

 

ma
nif

est
 

sys
tem

. The 

ind
ust

ry sha
ll lift the 

Slu
dge

 of
 

) 
The 

ind
ust

ry sha
ll 

im
mc

dia
tcl

y 

em
pty

 

HTD
S 

cff
luc

nt 

sto
rag

c tank
 

wit
hin

 onc 
mo

nth
 by

 
sen

din
g the 

alr
cad

y 

ac
cu

mu
lat

ed
 

red
uce

 the 
po

llu
tio

n load
 on

 
ETP

, 

wh
ich also

 

help
 

dis
po

sal
 of

 
R.O 

per
me

ate
 

onto
 

land
 for 

pla
nta

tio
n. 

6)
 

The 

ind
ust

ry 

sha
ll stop

 

1ak
ing

 

do
mc

stic
 

clu
cn

t in
 

the ETP 

to
 

ins
tal

l STP of
 

ad
eq

ua
te 

cap
aci

ty 

wi
thi

n two 

mo
nth

s, so
 

as
 

lo
 

S)
 

The 

ind
ust

ry 

sha
ll not 

dis
ch

arg
c 

trc
atc

d/ 

un
trc

atc
d 

cff
luc

nt into
 

Ha
ba

tpu
r 

dra
in 

und
er any 

cir
cu

m
sta

nc
es

. 

by
 

the 
Bo

ard
 all the 

tim
es.

 

) 
The 

ind
us

try
 

Act
, 

198
1 

vide
 

Bo
ard

's 

let
ter

 no. 224 

dat
cd 

10
/4/

20
24

, at
 

all 
tim

cs.
 

ne
 

nd
ust

ry sha
ll 

com
ply

 

with
 the 

dir
ec

tio
ns

 

issu
ed by

 
the 

Boa
rd u/s 

31-A
 of

 
the Air 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) 

Act
, 

197
4, vide

 

let
ter

 no. 
995

4 

dat
cd 

4/1
/20

24
, at

 
all 

tim
nes

. 

2)
 

1he 
1n

du
str

y 

sha
ll 

com
ply

 

with
 the 

dir
cc

tio
ns

 

issu
cd by

 
thc 

Bo
ard

 u/s 
33-A

 of
 

thc 
Wa

ter 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) Po

n 

ca
pa

cit
y. The 

ind
us

try
 

sha
ll not 

exc
eed

 the said
 

3a
l 

co
ns

en
t 

lct
ter

 

iss
ucd

 to
 

the 
ind

us
try

 and 
su

bs
cq

ue
nt 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) Act

, 

198
1, the 

En
vir

on
me

nt 

(P
ro

tec
tio

n)
 

Act
, 

198
6 and
/ or

 
any 

oth
er 

en
vir

on
m

en
tal

 law 

15) In
 

case
 the 

ind
ust

ry fail
s to

 
com

ply
 

with
 the 

pro
vis

ion
s of

 
the 

Wa
ter 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n) Act

, 

197
4, the Air 

act
ion

 

ag
ain

st the 
ind

ust
ry and its 

res
po

ns
ibl

e/ 

co
nc

ern
ed

 

14) The 

co
nse

nt to
 

op
era

te is
 

bei
ng 

iss
ued

 to
 

the 
ind

us
try

 

bas
ed upo
n the 

do
cu

me
nts

/ 

inf
or

m
ati

on
 

su
bm

itte
d by

 
it 

alo
ng with

 the Ci
rcu

lar
s 

&
 

Di
rec

tio
ns

 

iss
ued

 by
 

the 
Bo

ard
 

from
 

tim
e to

 
tim

e. 

(P
re

ve
nt

io
n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n)

 

Act
, 

198
1, 

En
vi

ro
nm

en
t 

(P
ro

tec
tio

n)
 

Act
, 

198
6 and
/ or

 
any 

oth
er 

cn
vi

ro
nm

en
tal

 law 

13) The 

ind
us

try
 

sha
ll 

ens
ure

 the 
co

mp
lia

nc
e of

 
pro

vis
ion

s o
f 

the 

Wa
ter 

(P
rev

en
tio

n 

&
 

Co
ntr

ol of
 

Po
llu

tio
n)

 

Act
, 

197
4, t

l 
Air sta

nd
ard

s, as
 

am
en

de
d from

 

tim
e to

 
tim

e. sha
ll be

 
bou

nd 

to
 

im
ple

m
en

t/ 

up
gra

de
 its 

po
llu

tio
n 

co
ntr

ol 

arr
an

ge
m

en
ts as

 
per the 

dis
cre

tio
n of

 
the 

Bo
ard

 to
 

ach
icv

e the 

12) The 

ad
eq

ua
cy

/ 

eff
ica

cy
 of

 
the 

po
llu

tio
n 

con
tro

l 

arr
an

ge
me

nts
 

sha
ll be

 
the sole

 

res
po

ns
ibi

lit
y of

 
the 

ind
ust

ry and the 
ind

ust
ry 

eff
lue

nt a
t 

any 

un
au

tho
riz

ed
 

pla
ce by

 
any 

un
au

tho
riz

ed
 

me
ans

 i.e. sha
ll not 

dis
ch

arg
e 

ens
ure
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